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Notes of the aegistry 	date 	Oxder of the Tribunal 

I 1 ; 13.1,2001On the plea of the learned 
4 k 	e-f.-10 - 	 j counsel for the respondents, the 

case is adjourned. Fix it before 

r 	c 	-T the next available Division Berck  
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Member 
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7 	 7 	23.2.2004IPreSent: • 	 . Hon'bie •Shri Shanker 
Raju, Judicial Member 

Hontble Shri K.V. 
• 	
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Prahiadan, 
Administrative Member. 

• Heard 	the 	learned 
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counsel for the petitioner. 

)Leaving open the issued of 

1 iimitation, issue notice to 

the 	respondents. 	Their 

personal 	appearance 	is 

exempted. 

List It on 29.3.04. 

Member(A) 	 Member(J) 
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2.3.u4 	Notices have already been 

issued to the respondents. Service 

reports are awaited. 

List on 30.4.2004 for order. 

	

'4;\_ 	 p 

Mernber(A) 

pg 

30.4.2004 
	

List on 1Q.5.2004 beforc the Divisdr 

Bench for orders. 

mb 

10.5 * 2004 present: The Hon' ble Shri Mukes 	nar 
Gupta. Member (J). 
The Hon'hle Shri K.V4prahladant 
Member (A). 

_--- 	 Mrs ..Deka, learned counsel for the 

app lie ant, states .th t she has receivedf 

repi; filed on behalf of the respondents 

only on yesterday and as such she nees 
Tr 	'1 

time to go through the Same. 

( A 	 Prayer allowed. Adjourned for 14.. 
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14,5.2004 	The Tribunal vide order dated 27.4. 

2001 pISsed in O.A.220/1998 issued dired.6 

tens to the respondents to consider their 

cases against any such future ViCancy as 

per law without any predilidtion/ m pre 

disposition alongwith ether perl3on5 sirni 

larly sjtuated. it is contended by MrS .K. 

Deka m, learned counsel for the applicans o  

that the said directions have been xàxkiu 
breached by the respondents de liberately, f 

wilfully and purpoa&ly. Despite the .ct 

that vacancy arose in the year :2002-0 

the applicants were not coasidered. 

Dr .M.C.Sharma, learned Standin 

counsel for the Railways, on the oter . 

Contd. 



C.P.1/2004(O.A.220/98) 	 (27  
Contd. 

14.5.2004 hand, contended that the present Contempt 
petition k* is barred by limitation under 

Section 2 of Contempt of Court Act, 1971 

wherein the pz*m period of one year for 

for filing of contempt is proscribed. The 

judgment in o.A.220/1998 was passed on 

27.4.2001, 1ile the present C.P. was 
filed on 9.1.2004. Even if the vacãnciea 
were to" *e filled in for the year 2002-.( 
no detailed and precise# state° , . 

made. 
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Moreover, the respondents in their 
reply affidavit, stated that the applica-

nts, who were to be considered against 

and Guide quota for the year 2002-

03 do not possess the qualification 

required as per the Railway Board guidel-

ines. 

In view of the above, we dind no 
( , L 	 k CJ 	4 

justification tht the responents wil-

fully disregarded the order of the Tribuna. 

Accordingly the present Contempt petttion 

is disposed of • Notices are discharged. t  
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